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Report « r ALFb. Oedenhtee on 
Belchhl Incidents

JA N A R D H A N A5949 . SH R I
P O O JA R Y :

SH R I S U K H D E O  
V E R M  A : 

D R .R A M J I S IN G H :

P R A SA D

W ill the M inister r f  H O M E  A F F A IR S  
be pieased to state:

(a) whether an A ll Party 0 ’'mmittee o f 
M .PS. which made an on-the-spot study 
o f  the Bclchhi Incident o f  Bihar has come to 
thec^nclusi 'n th atit wasa caseof mab-sacrc 
o f  H arijans by N<"n-Harijfns erd  ni t a 
sequal t> any feud between two rival gangs 
o f  criminals; and

(b) if  so. the steps prf p> scd to be taken 
to curb the atrocities againit the Harijans 
o f  the c untry ?

T H E  M IN IS T E R  O F  H O M E  A F F A IR S  
(SH R I C H A R A N  S IN G H l: (a Yes, Sir. 
T h e  rept'rt was ficm to the State Govern­
ment suggesting a review r f  the investi- 
g a tlcn in th e lig h tf fth e rcp ' rti fth e Com ­
m ittee. State G cverrjn in t havt replied 
that the points raised in the rep' rt r f  the 
Com m ittee have been m ted : nd all steps 
have been taken to ensure that the invcsti- 
gatic n is d ne in a th rough and impartial 
manner and the guilty a re awf rded the me .st 
stringent punishment. The State G 'vern - 
m ent h ive  also assured that all precautions 
would be taken during investig?ti< n and 
the matter would be supervised by senior 
ofl5cerS at every stage.

(b) It h is  been impressed up 'o State 
G  'vem m “ nts that all c ises inv Iving 
any firm  >f vi ilence against Harijans 
sh'>uld b ; investigated prom ptly and effi-' 
ciently and th it pers>ns susp>ected to have 
o m u  rted any such offence should be 
brought t ' b 'ok ac: rding to law. It has 
als 1 beeni n nre ;sed up n̂ the State Govern­
ments th3t when such incidents c< me to 
their notice, effective an adequate measures 
sh >uld be taken to instil a sense < f  security 
amongestthe affected pers< n.' f ndstrengthen 
preventive arrangements. The m atitr har 
been discussed in detailin th e recent C hief 
M inister’s Conferene on 30th and 31st 
July 1977 and all States have agreed to 
takeippropriate steps to tackle this 
problem.

. Hazira Port

59':o. S H R I D . D . D E S A I: W ill the 
M inister o f  S H IP P IN G  A N D  T R A N S ­
PO R T be pleased to state:

(a)~whefher there is any proposal to 
deckrc H«zira P<. rt as a m ajr r c ne; and

Cb) i f  so, details thereof.?

T H E  P R IM E  M IN IS T E R  (SH R I 
M O R A R JI D E S A I) : (a) N i , Sir.

(b) D oes m t ariie.
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